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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DFLHI

ORIGINAL APPLICATION NO- 4%/ 2025

(LA. No. 62/2025)

IPN. 30NEYY
. ey 0N NOYTATEy
:'-l*-d-r-:.'.:;.:n-._. VRN e
IN THE MATTER OF:
Pawan Kvmer Applicant
Versus
Union of India &O,s, Respondent (s)

JOINT COMMITTEE REPORT FILED BY DISTRICT MAGISTRATE,

SONBHADRA IN COMPLIANCE T THE ORDER DATED 30.01.2025

PASSED BY THE HONBLE NATIONAL GREEN _TRIBUNAL,

RINCIPAL BENCH, NEW DELHL

. Badri Nath Singh S/o Shri Jagannath Singh, aged about 56 years, presently
posted as Districi Magistrate, Sonbhadra, do hereby solemnly affirm and state on

outh as under:

i | say that | am the District Magistrate of the Respondent in the present case

d as such being conversant with the facts and circumstances of the present

am competent to swear this affidavit.

1

ittes Report in OA 48 of 2025 filed by DM, Sonbhadra
.-"""FFF#-.
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That vide this present original application the applicant has alleged that
Respondent No. 11, M/s. Anjali Construction Enterprises is involved in
illegal sand mining in District Sonbhadra in the lease area 32.338 hectare in
Gata no. 871 and 318 Ga and also outside the lease area at Village Pipardih
and Koragi, Tehsil Duddhi, District Sonbhadra, Uttar Pradesh.

That vide its order dated 30.01,2025 this Hon'ble National Green Tribunal,
Principal Bench, New Delhi (hereinafter Hon'’ble Tribunal) has passed the
following directions:-

“...3. Having regard to the seriousness of the allegation made in the 04,
we also constitute o Jolmt Committee comprising RO, MoEF&CC, Lucknow,
representative of the Member Secretary, CPCE, Member Secretary, UPPCE and
District Magistrare, Sonebhadra. The Disirict Magisirate, Sonebhadra, will act as
the nodal agency in the Joint Committee, The Joint Committee will visit the sile,
asceriain the exremt of illegal mining that has been done and also ascertain the
correctness of the allegation concerning the midstream mining, which is reflected

in the photographs enclosed with the OA and the status of requisite environmental

of EC the Form EMMII were issued affer 08012023, The Joint

= Tribrmal,

z
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7. In the meanwhile, the District Magisirare, Sonbhadra and the S.P.
Sonbhadra will ensure thar no illegal mining withowt requisite permission and

clearances Is done by Respondent No. 11"

4. Incompliance of Hon'ble NGT directions, to review the factual status of the

grievances made by the complainant/applicant, nominated members of Joint
Committee and representative of Mining Department, Sonbhadra have been
conducted Joint Inspection of the site ie. Riverbed Morrum mining lease
along river Kanhar in Gata No. 871 and 518 Ga, at Village Pipardih and

Koragi, Tehsil - Duddhi, District Sonbhadra, U.P, on dated 19.03.2025.

3. A copy of Joint Committee report dated 15.04.2025 of inspection dated

19.03.2025 is being Annexed as Annexure No.1.

6. That the Annexure annexed to the present accompanying Affidavit is true

copy of their respective original.

7 i, the present affidavit on behalf of the District Magistrate, Sonbhadra is
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JOINT COMMITTEE REPORT IN THE MATTER OF
Original Application No. 48/2025
(LA. No. 62/2025)
Titled as
Pawan Kumar Vs Union of India and Others
1. Background:

Hon’ble NGT, Principal Bench, New Delhi was pleased to pass the order dated
30.01.2025 in the matter Original Application No. 48/2025 (I.A. no.62/2025) titled as
Pawan Kumar Vs Union of India and Others and direct to visit the site, ascertain the
extent of illegal mining that has been done and also ascertain the correctness of the
allegation concerning the midstream mining, which is reflected in the photographs
enclosed with the OA and the status of requisite environmental clearances with the

Respondent No. 11 and will also ascertain as to how after expiry of EC the Form

EMM11 were issued after 08.01.2025.

Relevant para of the Hon’ble NGT order is as below: -

“.. . 4.Issue notice to the Respondents for filing the response by way of affidavit at least one week before the next
date of hearing through e-filing. If any respondent directly files the reply without routing it through his
advocate, then the said respondent will remain virtually present to assist the Tribunal. The Applicant is
directed to serve the Respondents and file affidavit of service at least one week before the next date of
hearing.

5.HaV1'ng regard to the seriousness of the allegation made in the OA, we also constitute a Joint Committee
comprising RO, MoEF&CC, Lucknow, representative of the Member Secretary, CPCB, Member Secretary,
UPPCB and District Magistrate, Sonebhadra. The District Magistrate, Sonebhadra, will act as the nodal
agency in the Joint Committee. The Joint Committee will visit the site, ascertain the extent of illegal
mining that has been done and also ascertain the correctness of the allegation concerning the midstream
mining, which is reflected in the photographs enclosed with the OA and the status of requisite
environmental clearances with the Respondent No. 11 and will also ascertain as to how after expiry of EC
the Form EMMI1 were issued after 08.1.2025. The joint committee will submit the report before the
Tribunal within eight weeks. (A copy of the order of Hon’ble NGT is annexed as

Annexure-A)

Joint Committee Report in the matter of OA 48 of 2025 Page 1 of 6




In compliance with said order, the following officials were nominated from the

concerned Departrnent:

The Following members have been nominated from their respective departments:

a. Dr A.K. Gupta, Scientist ‘E’, MoEF&CC, RO, Lucknow, representative of the
RO, MOEF&CC, Lucknow.

b. Shri Runa Oron, Scientist E ; CPCB, RD, Lucknow, representative of the
Member Secretary, CPCB

c. Shri Nikhil Yadav, SDM, Dudhi, Sonbhadra, U.P., representative of the DM,
Sonbhadra

d. Shri R.K Singh, RO, Regional Office, UPPCB, Sonbhadra, representative of MS
UPPCB.

2. Inspection of Joint Committee:

A joint inspection of the site was carried out on 19.3.2025 by the joint committee.
During the visit, Shri Chandra Shekhar, AEE, RO, UPPCB, Sonbhadra & Shri Yogesh
Shukla, Mining Inspector, Sonbhadra, U.P was also present along with committee

members to assist the joint committee.

3. Observation of the Joint Committee during the site inspection:

3.1.As per the record, environmental clearance (EC) has been granted with
identification no. 516/Parya/SEAC/5031-4705/2018 dated 09.1.2020 to
Riverbed Morrum mining” having lease area — 32.338 ha along river Kanhar in Gata
No.: 871 and 518Ga, at Village — Pipardih & Koragi, Tehsil- Duddhi, District—
Sonbhadra, Uttar Pradesh of M/s R.S.I.Stone World Pvt. Ltd. (A copy of EC is

Annexed as Annexure-B)

3.2.Letter of Intent (LOI) has been issued to M/s R.S.I. Stone World Pvt. Ltd. vide

letter no. 2774/Khanji/2019 dated 25.01.2019 by DM, Sonbhadra. (A Copy of

CTO Annexed as Annexure-C)

3.3.Public hearing of M/s R.S.1. Stone World Pvt. Ltd. was done on 09.8.2019. (Copy

of MOM is attached as Annexure-D)
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3.4.District Magistrate, Sonbhadra has cancelled lease issued to M/s R.S.I. Stone World
Pvt. Ltd. Vide letter dated 08.01.2024 due to non-submission of royalty. (Copy of
order is annexed as Annexure-E)

3.5.Further, the EC lease has been transferred to M/s Anjali Construction Enterprises,
proprietor Smt. Meera Singh, R/o 24/17, AG, Ajay Vihar Colony, Taktakpur,
District - Varanasi 221002, UTTAR PRADESH, 221002 vide EC identification no.
EC24B0107UP5171842T dated 11.07.2024. (A copy of EC is annexed as
Annexure-F)

3.6.As per the additional EC condition no.1 “Transfer of EC is granted for a period upto
08.01.2025 or validity of current mine plan or current lease period whichever is
earlier and after this the original EC and transfer order both will become null and
void” (A copy of the notification is annexed as Annexure-G)

3.7.However, as per MoEF& CC vide notification no. S.O. 221(E) dated 18.01.2021,
the period from April 1, 2020, to March 31, 2021, shall be excluded from the
calculation of the validity period for the previously granted environmental clearance
under this notification. This exclusion was due to the COVID-19 pandemic.
Consequently, the validity of this environmental clearance shall be deemed extended
until 07.01.2026(A copy of the notification is annexed as Annexure-H).

3.8.Mining Department, Sonbhadra has provided copy of LOI of dated 13.03.2024,
issued to M/s Anjali Construction Enterprises via letter (A copy of LOI is annexed
as Annexure-I).

3.9.Mining Department, Sonbhadra has provided copy of current mine plan or current
lease period issued to M/s Anjali Construction Enterprises of letter dated
25.12.2024 (A copy of mine Plan is annexed as Annexure-J).

3.10. Cluster certificate was issued to M/s Anjali Construction Enterprises vide letter
dated 30.03.2024. (A Copy of certificate is Annexed as Annexure-K)

3.11. Project Proponent (PP) (M/s Anjali Construction Enterprises) obtained consent
to operate (CTO) from the Uttar Pradesh Control Board (UPPCB) vide letter no.
222383 /UPPC/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA /2024  dated

Joint Committee Report in the matter of OA 48 of 2025 Page 3 of 6
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12.11.2024, which is valid from 12.11.2024 to 31.12.2024 for 258704 cubic
meter/year of sand mining. (A Copy of CTO Annexed as Annexure-L)
3.12. UPPCB vide letter no. 229337/UPPCB/Sonebhadra(UPPCBRO)/CTO /both/
SONBHADRA /2024 dated 24.01.2025 refuse the application of further CTO of PP
(A Copy of the CTO refusal letter is annexed as Annexure -M)
3.13. District Magistrate vide letter no. 1640/VadSaha-NGT/2025 dated 13.02.2025,
requested to Police commissioner, Senior Mine officer, and Regional Officer,
UPPCB, Sonbhadra, to stop illegal mining in the said area. (A Copy of the letter
dated 13.02.2025 is annexed as Annexure-N)
3.14. As per the available record, the lease area of the project is 32.338 ha, and .kml
file of the above lease also confirms the same land area.
3.15. During visit, the Joint Committee observed that no mining activity is going on
lease area. However, as per the available record, the mining has been stopped since
18 Feb 2025. The lease was operated from 1 Jan, 2025 to 18 Feb, 2025, without
valid CTO.
3.16. Mining Department, Sonbhadra has provided a letter of dated 27.12.2024,
regarding District Survey Report (DSR) of said mining lease.A copy of letter dated
27.12.2024 is annexed as Annexure-0).
3.17. Mining Department, Sonbhadra has not provided any information on status of
Replenishment study of said mining lease.
3.18. In compliance with EC conditions, the following observation has been made:
3.18.1.  The joint committee observed that non-cemented boundary pillars were
found intact.

3.18.2.  Part of the lease area is found submerged, without boundary pillars.

3.18.3.  The Joint Committee observed that the mine owner (PP) has established a
weighting bridge along with the office, around 2 to 3 km from the lease
boundary.

3.18.4.  In the project office site, one acoustic-type DG has been found without

proper stack height,
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3.18.5. PP has a PTZ camera located near the weighbridge, which was found to be
working during inspection.

3.18.6. PP has commissioned one bore well (hand pump with motor) near the
office/weight bridge area

3.18.7. PP has not yet made motorable road from the site office to the main road.

3.18.8. PP has not yet conducted digital processing of the entire lease area, which
is required to be conducted once in three years.

3.18.9. PP has not conducted an Environmental audit so far,

3.18.10. PP has not submitted a six-monthly compliance report regularly,

3.18.11. PP has not yet submitted the expenditure incurred under CSR to the
concerned authority.

3.18.12. As per the EC condition, “The Project proponent has not yet developed a
green belt in and around the lease area.

3.19. As per the NGT order, a joint committee has to ascertain the extent of illegal
mining that has been carried out. During the visit, it was observed that several pits in
the mining lease area, which are filled with water, have also been observed by the
joint committee. The depth of the pits could not be measured due to the filled
water. Mining was observed to be carried out within the lease area. However,
mining department has not provided data on the quantity of mining carried out by
the PP. UPPCB vide its letter dated 27.02.2025 requested Mining Officer,
Sonbhadra for information on illegal mining and penalty against the PP. The Mining
Officer, Sonbhadra has not provided information.

3.20. As per NGT order, joint committee has to ascertain the correctness of the
allegation concerning the midstream mining, which is reflected in the photographs
enclosed with the OA. During visit, it was observed that PP has constructed several
bunds in the lease area to disturb the natural flow of the river, which is against the

Sustainable Sand Mining Guidelines (SSMG), 2016.
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. Recommendations:

In view of the above, UPPCB may take necessary action on the mining done

without a valid CTO.

UPPCB and Mining Department should take necessary action against the PP

for violation of EC conditions.

Mining Department shall be directed to provide information’s as desired by

the joint committee constituted by Hon’ble NGT.

A replenishment study should be conducted as per the Enforcement &
Monitoring Guidelines for Sand Mining, 2020. Based on the study LOI can be

issued.

The mining should be done as per the Sustainable Sand Mining Guidelines
(SSMG), 2016, and the Enforcement & Monitoring Guidelines for Sand
Mining, 2020.

Local administration through the mining department and the Regional Office,
UPPCB, shall ensure the compliance of all commitments made by PP during

the appraisal of the project on-site.

In no case should mining be carried out below water level, or sub-surface

water level in the river.

Name of the Committee members Signature

Dr A.K. Gupta, Scientist ‘E’ /
L

Shri Runa Oron, Scientist ‘E’ T

Shri Nikhil Yadav, SDM %

Shri R.K. Singh, Regional Officer \O

15.04.2025
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Annexure no.A

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 48/2025
(I.A. No. 62/2025)

Pawan Kumar Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 30.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ashish Madaan, Adv. for Applicant

ORDER

1. In this original application, the Applicant has alleged that
Respondent No. 11, M/s. Anjali Construction Enterprises is involved in
illegal sand mining in District Sonbhadra in the lease area 32.338
hectare in Gata no. 871 and 518 Ga and also outside the lease area at
Village Pipardih and Koragi, Tehsil Duddhi, District Sonbhadra, Uttar

Pradesh.

2. The allegation of the Applicant is that there is no mineable mineral
available in the lease area but taking the shelter of the lease, Respondent
No. 11 is doing illegal mining. It is also the allegation of the Applicant
that Respondent No. 11 is involved in midstream sand mining with the

use of JCB which is impermissible.

3. Learned Counsel for the Applicant has pointed out that the
Environmental Clearance (EC) earlier granted to M/s. RSI Stone World

Pvt. Ltd. was transferred to the Respondent No. 11 on 11.07.2024 and



the said transferred EC had the validity upto 08.01.2025, but even
thereafter, without there being any EC, Respondent No. 11 is involved in
illegal mining and illegal transportation of sand. In this regard, Counsel
for the Applicant has referred to Form EMM11 on page 61 onwards to
show that the transportation permission was granted for illegally mined
sand in an unauthorized manner even on 10.01.2025 to 18.01.2025 and
there was no EC in favour of Respondent No. 11.In support of his
submission, he has also referred to photographs on page 30 onwards. He
has submitted that the Respondent No. 11 is still involved in illegal

mining and transportation of sand.

4. Issue notice to the Respondents for filing the response by way of
affidavit at least one week before the next date of hearing through e-filing.
If any respondent directly files the reply without routing it through his
advocate, then the said respondent will remain virtually present to assist
the Tribunal. The Applicant is directed to serve the Respondents and file

affidavit of service at least one week before the next date of hearing.

S. Having regard to the seriousness of the allegation made in the OA,
we also constitute a Joint Committee comprising RO, MoEF&CC,
Lucknow, representative of the Member Secretary, CPCB, Member
Secretary, UPPCB and District Magistrate, Sonebhadra. The District
Magistrate, Sonebhadra, will act as the nodal agency in the Joint
Committee. The Joint Committee will visit the site, ascertain the extent of
illegal mining that has been done and also ascertain the correctness of
the allegation concerning the midstream mining, which is reflected in the
photographs enclosed with the OA and the status of requisite
environmental clearances with the Respondent No. 11 and will also

ascertain as to how after expiry of EC the Form EMM11 were issued after
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08.01.2025. The Joint Committee will submit the report before the

Tribunal within eight weeks.

6. We make it clear that the concerned parties will be allowed to file
objections to the Joint Committee report before it is accepted or rejected

by the Tribunal.

7. In the meanwhile, the District Magistrate, Sonbhadra and the S.P.,
Sonbhadra will ensure that no illegal mining without requisite permission

and clearances is done by Respondent No. 11.

8. List on 28.04.2025.

9. A copy of this order be forwarded to RO, MoEF&CC, Lucknow,
Member Secretary, CPCB, Member Secretary, UPPCB and District

Magistrate, Sonbhadra for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
January 30, 2025
Original Application No. 48/2025
(I.A. No. 62/2025)
dv..
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Annexure No.B

 State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543
E-mail : dosuplko@yahoo.com

Website - www.seiaaup.in

To,

Shri Virendra Singh ladon,

M/s R.5.1 Stone World Pvt. Ltd,

E-7 M-708, Arera Colony,

Bhopal- 462016,
Ref. mﬂ..ﬂuﬂéﬁ..,...,.mw:fsmasunmwma Date: 9 January, 2020
Sub: Environmental Clearance for Proposed Sand/Morrum Mine of Gata No.-871 and Mear Village rdih and
Koragi, Tehsil-Dudhi, District-Sonbhadra, U.P., (Leased Area: 22.338 Haj, M/S R.S.1. Stone Warld Pvt. Lid.
Dear Sir,

Please refer to your applicationfletters 11-03-2019, 29-03-2019, 05-04-2019, 25-09-2019 26-09-2019 & 21-11-
2013 addressad to the Chairman/Secretary, State Level Environment Impact Assessment Authority (SEIAA) and Director,
Directorate of Emvironment Govt. of UP an the subject as above. The State Level Expert Appraisal Committee considerad
the mattes in its meetings held on dated 09-10-2019 and SEIAA in its meeting dated 13/11/2019, 10/12/2019 &
02/01/2020.

The proposed project is under Red/Orange eategory of industrial Sectors and exists in the Critically Polluted
Industrial Areas (CPAs) as notified by MoEFECC, Govt of India. The present project is categorized under B1 category
atcording to the provisions of EIA notification 14 September, 2006 (As amended theraof).

A presentation was made by the project proponent along with their consultant M/s Greencindia Consulting
Private Limited. The proponent, through the documents submitted and the presentation made, informed the committee
that:-

1. The environmental clearance is sought for Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih
and Koragi, Tehsil-Dudhi, District-5enbhadra, UL.P., (Leased Area: 32 338 Ha), M/S R.S.1. Stone World Pvt. Lrd.

2. The terms of reference in the matter were issued by SEIAA, L.P. vide letter dated 77/05/2015.

3. PBublic hearing was organized on 09/08/2019. EIA report submitted by the project proponent on 03/11/2019.

4. Salient features of the project as submitted by the projoct proponent:

1. On-line proposal No. | SIA/UP/MIN/42156/2013
2. File No. allotted by SEIAA, UP 5031/4705
3. Name of Proponent Virendra Singh Jadon (Authorized Signatory)
4, Full correspondence address of proponent and | M/s R.5.0 5tone World Put. Ltd =
mobile no. E-7 M 708, Arera colony, Bhopal- 462016
5. Mame of Project Pipardih & Koragi (Area 32.338 ha sand/morrum ming} on
- Kanhar river
6. Project location (Plot/Khasra/Gata No.) Village - Pipardih & Koragi, Tehsil = Dudhi, District —
Sonbhadra, State- Litxar Pradesh.
7. Name of River Kanhar River .
B. MName of Village Pipardih & Korag
g, Tehsil Dudhi B ]
10, Distriet Sonbhadra T
| 11. Name of Mincr Mineral Sand/Morrum - |
12. Sanctioned Lease Area (in Ha ) 32.338 Heciares _ |
13. Mineable Area {in Ha.) 1‘1&.’!1 Ha. o
14. Zero level mRL 192m B |
15. Max. & Min mrl within lease area lﬂﬂmRL-laﬁ miL
16. Pillar Coordinates (Verified by DMO) Paint Latitude ng!t.ude |
Iﬂ ld 10.38"N e !"! 16'13.53"E
24' 14'20.47°N ) CE23T1E'15. A°E
24"14"315 627N A IE 1E. 51"5
 24"14'40.99°N _ SFIGI6I1E
24'14'4666'N | 9316'1208"F
o 447N £3"16'13.82°E |
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Ec for Proposed Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih and Koragi, Tehsil-Dudhi,
District-Sonbhadra, U.P., [Leased Area: 32.338 Ha), M/S R.5.I. Stone World Pvt. Ltd, <
G 24" 1447.71°N 83°16'22.45°E |
H 24"14721.93°N 83'16'25.74°€
[ 24°14'9.51°N 83"16'22.03"E
Block no-1
H 24"1421.93°N 83°16'25.74°E
| 24"14'9.51"N 83"16'22.03"E
] 24°14'10.68°N 83°16'15.96°E
K 24*14'16.39°N 83°16'16.42"E
L 24°14'24.40°N 83°16'20.43°E
M 24"14'35.72°N 83"16'17.86"E
N 24"14'43.19°N 83"16"20.30"E
0 24"14'42.33°N 83'16'21.67°E
| Block no -2
: W | 314wa76N 83"16'19.59°E
1 o 24°14'44.33°N 83°16'2338°E |
- & 24°1847.70°N 83'162244"E |
F _ 28T14'54.28°N |__BVISS0E |
&
F 24714'49.97°N §3716'12.80"E
I E 24°14'86.68"N | B3'16'12.06"E
; D 24"14'3098"N |  83"16'16.08"F
1. | Water Submerged Area
! A [ a#1841098'N 83°16'13.53°E |
i B | 24'142047°N 231615437 |
I f C 24714'35.62°N 83’1616 52 |
| D 26'14'4099°N | BY'161611E |
| | E 24°14'46.66"N 83°16'12.08°E
g LF 24°14'54.27°N 83'16'1382°F |
. (6 | 2e1aa171N 83°16'22.45°E
| 0 ' 24°14'42.33"N 331623 67 ¢
| O | . NISAAASN 1 BISEIEE
: N 24°14'33.19"N 83162030 |
: M 24°14'35 72°N 83°16'17.86°E |
; L 24°14'24 80°N 83°16'20.43°E
; K 24°14'16.39°N 83°16'16.42°E
! - ] 24°14'10.68°N 83°16'15.96°E
__ i7. Total Geoiogical Reserves 5,70,630 m

| 15, Totzl Mineable Reserves in LOI 258,704 m’ per year [As per LOI) ==
[ 19 Totai Proposed Production 258,704 m’ '
| 20. Proposed Productionfyear 2.58.704 m3 J"rear_ I
21. Sanctioned Period of Mine lease 5 Years Ei — 1
22. Production of minefday 1035 m3/Day
23. Method of Mining Opencast Semi-mechanized mining 1
24, Mo. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 80
27. Mo. Of vehicles movement/day 115 - -
2B Type of Land Govt. Land
29, Ultimate Depth of Mining 1.75m
30. Mearest metalled road from site 50 m
31. Water Requirement PURPOSE RECQIUIREMENT (KELD)
Drinking 0.B0
Suppression of dust | 120
_~~{ Plantation 13.93 -
. Others iif any) -
— o e Total 5 | 1593
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Ec for Proposed Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih and Koragl, Tehsil-Dudhi,
District-Sonbhadra, LLP., [Leased Area: 32.338 Ha), M/S R.5.1. Stone World Pvt. Ltd.

32. Name of OCI Accredited Consultant with QC1 No Greencindia Consulting Pvt Ltd. NABET/EIA/1619/RADD5E
33. and period of validity. wakid till 27/10/2019
34. Any litigation pending against the project or land in No
any court
35. Details of 500 m Cluster Map & certificate verified by | 2B60/khanij/2019
Mining Officer Dated — 05™ February, 2019
36. Details of Lease Area in approved DSR 32.338 Hectares
5.Mo. 16 and as per Suddhi Patra dated 15.03.2019, Letter
No.- 3080/¥hanij/2019
37. Lergth and breadth of Haul Road Length 250 m, Width 6.0 m

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not intersect
the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects specified in EIA
Notification 14/09/2006.
7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone
suich as habitat of any wild fauna.
8. Thereis no litigation pending in any court regarding this project.
9. The project proposal falls under category-1(a] of EIA Notification, 2006 (as amended).
" Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on
05-10-2019 the State Level Environment Impact Assessment Authority [SEIAA) in its Meeting held 10/12/2019 &
02/01/2020. The SEIAA kept this project on hold and sought clarification from the MoEFRCC, Gol. regarding grant of
Environment Clearance of the proposed project in the light of MoEFECC OM dated 31-10-2019. A clarification has been
issued by the MoEFECC, OM dated 30/12/2019 wherein, the ministry has directed that the cases which are already
recommended by SEAC/UTEAC as the case may be, SEIAA may prescribe the additional condition as per the OM dated
31/10/2019. Accordingly SEIAA decided to grant the Environmental Clearance to the title project for collection of
2,58,704 m® is proposed from mining lease area 32.338 ha subject to effective implementation of the following General
Conditions and spacific conditions:
General Conditions:
L This environmental dearance is subject to allotment of mining lease in favour of project proponent by District
Administration/Mining Department.
2. Forest dearance shall be taken by the proponent as necessary under law.
3. Any change in mining area, khasra numbers, entalling capacity addition with change in pmces&;md or mining
technology, modernization and scope of working shall again require prior Environmental l;rearanne as per the
provisions of EIA Notification, 2006 (as amended).
4. Precise mining area will be jointly demarcated at site by project proporent and offidals: uf Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority along-with
copy_of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A copy of site plan
will also be submitted to SEIAA within a period of 02 months.
Mining and loading shall be done only within day hours time.
Mo mining shall be carried out in the safety zone of any bridge and/or embankment.
It shall be ensured that standards related to ambient air gquality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to control dust
will be ensured by the project proponent.
B All necessary statutory clearances shall be obtained before start of mining operations. If this condition is violated,
the dearance shall be automatically deemed to have been cancelled.
9, Parking of vehicles should not be made on public places.
10. Mo tree-felling will be done in the leased area, except only with the permission of Forest Department.
11.  No wildlife habitat will be infringed.
12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying sail characteristics
of the river bed fbasin, where mining is carried out.
13, 1t shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and flow pattern
of the river water significantiy.
14. [t shall be ensured thal there is no fauna dependant on the river bed or areas close to mining for its nesting. A
report on the same, vetted by the mnpetem-'a‘uthumy ;l}all be submitted to the RO, PCB and SEIAA within 02

~ e w

mionths. s
15. - Primary survey of flora and fauna shall h-p camp_d nd dap hail be submitted te the RO, PCB and SEIAA within
six months. N
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Ec for Proposed Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih and Kl:lrgﬂ, Tehsil-Dudhi,
District-Sonbhadra, U.P., [Leased Area: 32.338 Ha 5 RS e Wi L
Hydro-geotogical study shall be carried out by a reputed arganization/finstitute within six months and establish that

mining in the said area will not adversely affect the ground water regime. The report shall be submitted to the RO,
PCB and SE1AA within six months. In case adverse impact is observed fanticipated, mining shall not be carried out.
Adeguate protection against dust and other environmental pollution due to mining shall be made so that the
habitations [if any) close by the lease area are not adversely affected. The status of implementation of measures
taken shall be reparted to the RO, UPPCB and SEIAA and this activity should be completed before the start of sand
mining.

Need-hased assessment for the nearby villages shall be conducted to study economic measures which can help in
improving the quality of life of economically weaker section of society. Income generating projects/tools such as
development of fodder farm, fruit bearing orchards, vocational training ete. ean form a part of such program me.
The project proponent shall provide separate budget for communily development activities and income
generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant spedes and in
consultation with the lecal DFOfHorticulture Officer-

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be utilized for green
cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Envircnmental Audit should be annually carried out during the operational phase and submitted lo the SEIAA.
The District Mining Officer should guarterly monitor compliance of the stpulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by fumnishing the regquisite
datafinformation/monitoring reports. In case of any viclations of stipulated conditions the District Mining Officer
will report to SEIAA,

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to the SEIAA,
the District Officer and the respective Regional Office of the State Pallution Control Board by 1st June and 1st
December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/ Municipal
Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks [ tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into water
bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for contro! of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be carried-
out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of dumps
against erosion, if any, shall be carried-out with geo textile matting or other suitable material.

Under.corporate social responsibility a sum.of 5% of the total project cost or total income whichever is higher is to
be earmarked for total lease period. Its budget is to be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measures which can help in upliftment of poor section of
society, consistent with the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three viliages shall b= explored and detzils of Civic amenitiez such as roads,
drinking water etc proposed to be provided at the praject proponent’s expenses shall be submitted within 02
months from the date of issuance of Enwironment Cléarance.

The funds earmarked for environmental protection measures should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be reported to the Ministry of Environment and
Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCA.

Action plan with respect to suggestionfimprovement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCE and SEIAA within 02
months.

Environmental dearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 from the
competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations so made,
if turtle nesting is observed, necessary sa[egua__m measures shall be taken in consultation with the State Wildiife
Department. For the purpose, awareness shall be created: amongst the workers aboul the nesting sites so that
such sites, if any, are identified by the waorkers during operations of the mine for taking reguired safeguard
measures. In this regards the safety nﬂuh’ed zone should be'laitiso that the habitat/nesting area is undisturbed,
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37. The project proponent shali undertake adeguate safeguard measures during extraction of river bed material and
ensure that due to this activity the hydro geological regime of the surmounding area shall not be affected.

38. The project proponent-shall obtain necessary pricr permission of the competent Authorities for withdrawal of
requisite quantity of water (surface water and groundwater), required for the project.

39, Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the State
Pollution Control Board. it shall be ensured that there is no leakage of ofl and grease in the river from the vehicles
used for transportation,

40. Vehicular emisstons shall be kept under control and regularly monitored. The vehicles carrying the mineral shall
not be overloaded.

41,  Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and
Facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, créche et
[MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the lving conditions of
construction iabour at site).

42,  Personnel working in dusty areas should wear protective respiratory devices and they should also be provided with
adequate training and information on safety and health aspects. Oecupational health surveillance program of the
workers should be undertaken peribdically to observe any contractions due to exposure fo dust and take
corractive measures, il needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayst, Zila Parishad/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be put on the website of the Company by
the proponent.

44, The environmental statement for each financial year ending 31st March in Form-V as is mandated to be submitted
by the-project propenent to the concerned State Pollution Control Board as prescribed under the Environment
{Protection) Rules, 1986, as amended subsequently, shall alsa be put on the website of the company along with
the status of compiiance of environmental clearance conditions and shall also be sent to the Regional Office of the
Ministry of Environment and Forests, Lucknow by e-mail.

45,  The green cover developmentfiree plantation is to be done in an area equivalent to 20% of the total leased area
either on river bank or along road side (Avenue Plantation).

46.  Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen the
embankment

47. Safety measures 1o be taken for the safety of the people working at the mine lease area should be given, which
would also include measure for treatment of bite of polsonous reptilefinsect ke snake.

48.  Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ES as per
rule.

Specific Conditions:-

1- The Project Proponent shall abide with any orders which may be passed in any writ pstition by the Hon"hle
Courtfs).

2- Since the proposed project is under Red/Orange category of Industrial sector and falls in Critically Poliuted
Areas (CPAs), Severely Polluted Areas [SPAs) the provision of the mechanism farmed regarding compliance of
Hon'ble NGT order in OA 10382018 dated 13-08-2019 by MoEF& CC, Govt. Of India vide letter dated 31-10-
2019 shall be foliowed in letter and spirit.

3- Al the additional condition for grant of Consent to Establish (CTE)/Consent to Operate {CT0) related to Pollution
mitigation measures as prescribed in the office memorandum of MoEF&CC, Gol dated 31.10.201%9 and as
deemed fit by UP Pollution Control Board in the consent orders shall be followed by Project Proponent.

4- Directions/suggestions given during public hearing and commitment made by the project proponent should be
strictly complied.

5- The project proponent shall ohtain the forect cearance and permission of Central and State Government as per
l=w urider the provisions of Forest (conservation) Act, 1980 before the start of work.

6- Environment management according to environmenial status and impact of the project.

7- Selection of plants for green belt showld be on the basis of pollution remowval index.

8- Mo mining activity should be carried out in-stream channel as per SSMMG, 2006.

9- Pakka motorable haul road to be maintained by the project proponent.

10- A separate Environmental Management Cell with suitable gualified personnel shall be set-up under the control
of a Senior Executive, who will report directly to the Head of the Organization.

i1- Permission from the competent authority regarding evacuation route should be taken.

12- Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

13- Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

14- One month monitoring report of the area for air guality, water guality, Noize level. Besides flora & fauna should
be examined twice 2 week and be submit! pithin&5 days for a record.

it
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15- Provision for cyfinder to workers shouid be made for cooking.

16- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable
norms and standard fixed by the Government.

17- Provide suitable mask te the workers.

1B- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.

19- Indigenous planis should be planted according to CPCH guidelines and in consultation with local Divisional Forest
Officer.

20~ The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-MABET
accredited consultant, and the District Mines Oificer.

21- Provision for two toilets and hand pumps should be made at mining site.

22- Drinking water for workers would be provided by tankers.

23- Mining should be done by Bar scalping metheds extraction {typically 0.3 -0.6 m or 1 - 2 ft} as per sustsinable
sand mining management guidelines 2016

24- A buffer/safe zorie shall be maintained from the habitatlon as per mining guidelines.

25- Corporate Environmental Responsibility (CER) plan with minimum Rs. 2,15 B78-fannum shall be prepared by the
project proponent and the details of the various heads of expenditure ta be submitted as per the guidelines
provided in the recent CER nofification No. 22-65/2017-14.110 dated 01/05/2018. Work to be executed with
instaffation of five hand pumps for drinking water, solar light in villages of streets, construction of two numbers
of toilets at the primary schoo! with name displayed and address and details of beneficiary and gram pradhan
along with phone number, photographs should be submitted to Directorate as well 2s to the District magistrate /
Chief Development Officers, Sonbhadra, U.P.

26- Healthfinsurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
reguiarf/tempasary/Contractual of any base workers. Copy of receipt shall be produced fo the Directorate of
Envircnment along with the eompiiance report.

27- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as ene of the activity in CER.

28- The excavated mining material should be earried and transported in such 3 way that no abstruction to the free
fiow of water takes place. Suitable measure should be taken and detzils to be provided to conceérn Department.

29- Width of the haul road shall ie more than & meter.

30- Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.

31- The project proponent shall ensure that if the project area falls within the sco-sensitive zone of National park/
Sanctuary prior permission of statuary committee of National board for wild life under the provision of Wildlife
{Protection) Act, 1972 shall be obtained befoare commencement of work,

32- If in future this lease area becomes part of cluster of equal to or more than 25 ha then additional conditions
based on the EIA shali be imposed. The lease holder shall mandstorily follow cluster conditions otherwise it will
amount to violation of £.C. conditions. If the certificate related to cluster provided by the competent authority is
found false orincorrect then punitive actions as per law shall be inftiated against the authority issuing the duster
certificate.

33- The Environmental ciearance will be co-terminus with the mining lease period.

34- Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild Life
{NBWL) even if the eco-sensitive zone is not earmarked.

35- To avoid ponding effect and adverse environmental conditions for sand mining in ares, progressive mining
should be done as per sustainable sand mining management guidelines 2016,

36- Geo coordinates should be verified by Director, DGM/District Mapistrate/Regional Mining Officer/NHA! and
should be submitted 1o SEIAASSEAC, Secretariat as earliest.

37- in case it has been found that the E.C. obtained by providing incorrect information, submitting that the distance
between the two adjoining mines i greater than 500mt. and area i less than 25ha, but factually the distance is
less than 500 mt and the mine is located in cluster of area equal or more than 25ha;, the E.C ssued will stand
revoked.

38- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-NABET
accradited consultant, and the District Mines Officer which shall form the basis for midterm review of conditicns
of Emvironmental Clearance:

39- The mining work will be open-cast and manualfsemi mechanized [subject to order of Hon'ble NGT/Hon'ble
Courts {s]). Heavy machine such as excavator, scooper eic. should not be employed for mining purpose. No
drilling/biasting should be involved at any s-}:ue
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40 1t shall be entured that there shall be no mining of any type within 03 m or 10% of the width which-ever is less,
shall be laft on both the banks of precise area to control-and avoid erosion of river bank. The mining is confined
to extraction of sand/moram from the river bank only.

41- The project proponent shall undertake adequate safeguard measures during extraction of river bank material
and ensure that due to this activity the hydro-geological regime of the surrounding area shall not be affected.

42- The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions and
the Rules prescribed in this regard dlearly showing the no work zone in the mine lease i.e. the distance from the
bank of river to be loft un-worked (Non mining area), distance from the bridges etc. It shall be ensured that no
mining shall be carried out during the monsoon season.

43- The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the provision
thereof shall be strictly followed.

44- The project proponent will provide personal protective equipment (PPE) a5 required, also provid adequate
training and information on safety and health aspects. Periodical medical examination of the workers engaged in
the project shall be carried out and records maintained. For the purpose, schedule of health examination of the
workers should 2e drawn and followed accordingly.

45- The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone shail be
monitored periodically. Further, quality of discharged water if any shall also be monitored [{TDS, DO, pH, Fecal
Cofiform and Total Suspended Solids (T55)].

46- Effective safepuard measures, such as regular water sprinkling shall be carried out in critical areas prone to air
poliution and having high levels of particulate matter such as loading and unioading point and all transfer points.
Extensive water sprinkiing shall be carried out on haul roads.

47- It should be ensured thal the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Beard in this regard.

48- The extended mining scheme will be submitted by the proponent before expiry of present mining plan.

48- Four ambient air guality-monitoring stations should be established in the core zone as well as in the buffer 2one
for monitoring PM10, PM25, 502 and NOx Location of the stations should be decided based on the
metesrological data, topographical features and environmentally and ecologically sensitive targets and
fraquency of monitering should be undertaken in consultation with the State Pollution Control Board.

50- Common road for transportation of mineral is to be maintained collectively. Total cost will be shared/worked
out on the basis of lease area among users.

51- Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for the
project work.

532- Solid waste material viz., gutkha pouchs, plastic bags, glasses elc_ to be generated during project activity will be
separately storage in bins and managed a5 per Solid Waste Management rules.

53- Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

54- Naturalfcustomary paths used by villagers should not be obstructed at any time by the activities proposed under
the project:

55- Digital processing of the entire lease area in the district using remote sensing technigue should be done
regularly once in three years for monitoring the change of river course by Directorate of Geslogy and Mining,
Gowt. of Uttar Pradesh. The record of such study to be maintzined and report be submitted to Regional office of
MoEF, SEIAA, U.P. and UPPCH.

56 A copy of clearance letter will be marked 1o concerned Panchayat f Incal NGO, if any, from whom suggestion /
reprecentation has been received while processing the proposal. The clearance letter shall also be put on the
wehbsite of the company.

57- State Pollution Control Board shall display @ copy of the clearance letter at the Regional office, District Industry
Centre and Collector’s office/Tehsildar’s Office for 30 days.

58 The project authorities shall advertise at least in twa local newspapers widely circulated, ane of which shall bein
the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter informing
that the project has been accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and afso at web site of the SEIAA at hitp://www.seiaaup.in and a copy of the
same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB, State PCB,

59- The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stipulate any
further condition in the interest of environment protection.

60- Concealing factual data or submission of false/fabricated data and fallure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of
Environment [Protection) Act, 1986,

61- Any appea! against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority Act, 1597,

62 Waste water from potable use hmﬂm‘g}mgw for sprinkling.
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63- During the school opening and closing time vehicle movement will be restricted,
64- A width of not less than 50 meler or 10% width of river can be restricted for mining activities from river bank. A
condition can be imposed that mining will be don e from river activities from river bank:

Concealing factual data and information or submission of false/fabricated data and fallure to comply with any
of the conditions stipulated in the Prior Environmental Clearance attract action under the provision of Environmental
{Protection) Act, 1986.

This Environmental Clearance is subject to ownership of the site by the preject proponents in confirmation
with approved Master Plan for Sonbhadra. in case of violation; it would not be effective and would automatically be
stand cancelled.

The project proponent has to ensure that the propesed site in not a part of any no- development zone as
required/prescribed/findentified under law. In case of the violation this permission shall autematicaily deemed to be
cancefled. Also, in the event of any dispute on ownership or fand use of the proposed site, this Clearance shall
automatically deemed to be cancelled.

Further project proponent has to submit the regular 6 monthly compliance report regarding general & specific
conditions as specified inthe EC. letter and comply the provision of EIA notification 2006 (as Amended),

These stipulations would be enforced among others under the provisions of Water [Prevention and Control of
Pollution) Act, 1974, the Air [Prevention and Control of Pollution) Act. 1981, the Environment [Protection) Act, 1986, the
Public Liability {Insurance] Act, 1991 and EIA Notification, 2006 including the amendmwi'l:.'a'td n.lle:s rm.de thereafter.

1. The anﬁpafmmr\r. I]e,uartment of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, |A Division, Ministry of Environment, Forests & Climate: Change, Govt of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delni.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya Bhawan, Sth
Floor, Sector-H, Aliganj, Lucknow.

4. District Magistrate Sonbhadra.

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti Magar,
Lucknow.

6. Copy to Web Master/ guard file.

(Ashish Thwari)
Member Secretary, SEIAA
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Annexure no.F & G 292

File No.: 5031/4705
Government of India
Ministry of Environment, Forest and Climate Change
(I'ssued by the State Environment I mpact Assessment Authority(SEIAA),
UTTAR PRADESH)
* % %

A

Dated 11/07/2024 @

To,
Smt. MEERA SINGH
M/s ANJALI CONSTRUCTION ENTERPRISES,
R/o 24/17, AG, Ajay Vihar Colony, Taktakpur, District - Varanasi 221002, VARANASI, UTTAR
PRADESH, 221002
anjaliconssvns@gmail.com
Subject: Grant of Transfer of EC to the project under the provision of the EIA Notification 2006 and as amended
thereof regarding Riverbed Morrum mining” along river Kanhar at Gata No.: 871 and 518Ga, at Village
— Pipardih & Koragi, Tehsil — Duddhi, District — Sonbhadra, Uttar Pradesh
Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/MIN/470869/2024 dated 27/04/2024 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof.
2. The particulars of the proposal are as below :
(i) EC Identification No. EC24B0107UP5171842T
(ii) File No. 5031/4705
(iii) Clearance Type Transfer of EC
(iv) Category Bl
(v) Schedule No./ Project Activity 1(a) Mining of minerals
Transfer of Environmental clearance of “Riverbed
Morrum mining” having lease area — 32.338 ha
along river Kanhar in Gata No.: 871 and 518Ga, at
. . Village — Pipardih & Koragi, Tehsil — Duddhi,
(vil) Name of Project Disiict - Sonbhaxira, Utter Pradesh of Mis RS
Stone World Pvt. Ltd. (earlier Lessee) in favor of
M/s ANJALI CONSTRUCTION ENTERPRISES,
proprietor Smt. Meera Singh.
(viii) Location of Project (District, State) SONBHADRA, UTTAR PRADESH
(ix) I'ssuing Authority SEIAA
(x) EC Date 02/07/2024
(xi) Details of Transferee MEERA SINGH, S24/17, AG, Ajay Vihar Colony,
SIA/UP/MIN/470869/2024 Page 1 of 3
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Taktakpur, District - Varanas

221002, Taktakpur,187,9,221002

M/s R.S.I Stone World Pvt. Ltd., Proponent Shri
Virendra Singh Jadon, E- 7, M-708, Area colony,
Bhopal - 462016,E- 7, M-708, Area
colony,396,23,462016

(xii) Details of Transferor

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-7 were submitted to
the SEAC under the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details in Form
7 can be accessed on PARIVESH portal by scanning the QR Code above.

4. The SEAC/SEIAA has examined the requisite information/documents required for transfer of EC in accordance with
the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments
thereto and hereby accords Transfer of EC dated to MEERA SINGH under the provisions of EIA Notification, 2006
and as amended thereof subject to compliance of EC conditionsissued EC letter.

5. The SEIAA may revoke or suspend the clearance, if implementation of any of the EC conditions is not satisfactory.
The SEIAA reserves the right to stipul ate additional conditions, if found necessary.

6. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of the prior EC issued vide dated 09-01-2020.

7. Thisissue with the approval of the Competent Authority.

Additional EC Conditions

SEIAA noted that the previous lease issued to Shri Virendra Singh Jadon, M/s R.S.I1 Stone world Pvt. Ltd. Bhopal was
cancelled vide DM, Sonebhadra order no. 2625/K hanij/2024 dated 08.01.2024 and another LOI was issued to M/s Anjali
Constructions Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil,
Sadar, District Varanas for 2,58,704 cum per annum production capacity vide letter no. 3012/Khanij/2024 dated 13
.03.2024.

Hence SEIAA opined to transfer Environmental Clearance issued vide letter no. 516/Parya/ SEAC/5031-4705/2018 dated
09.01.2020 from Shri Virendra Singh Jadon, M/s R.S.I Stone world Pvt. Ltd. Bhopa to M/s Anjali Constructions
Enterprise Prop. Smt. Meera Singh, W.o Shri Ajay Singh, 24/17 A.G. Ajay Vihar Colony Taktakpur, Tehsil, Sadar,
District Varanasi SEIAA added following conditions:-

1. Transfer of EC is granted for a period upto 08.01.2025 or validity of current mine plan or current lease period
whichever is earlier and after thisthe original EC and transfer order both will become null and void.

2. For remaining period, Project Proponent shall submit replenishment study to SEIAA, UP for amendment in EC for
mineable quantity and maximum permissible depth for mining based on scientific findings of replenishment study. Such
study shall be placed before SEAC for appraisal to assess rate of deposition and accordingly, mineable production capacity
and depth can be prescribed based on trends analysis, provided it is found scientifically satisfactory by the SEAC.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining or as a route and if
forest land is involved the project proponent shall obtain forest clearance and permission of Central and State Government
as per the provisions of Forest (conservation) Act, 1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

5. If the proposed project is situated in notified area of ground water extraction, where creation of new wells for ground
water extraction is not allowed, requirement of fresh water shall be met from alternate water sources other than ground
water or legally vaid source and permission from the competent authority shall be obtained to useiit.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly approved either by Forest Department or Horticulture Department, for planting at
least 33,000 plants, either on government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC condition.

7. The project proponent shall ensure that water bodies do not get polluted due to mining activity and in consultation with
District Environment Authority or an Authority nominated by concerned DM, project proponent will prepare a

SIA/UP/MIN/470869/2024 35 Page 2 of 3
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conservation and management plan for rejuvenation and management of all water bodies within periphery of 5 km. Funds
for the same will be kept in a separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district administration, before
releasing the security deposit to Project Proponent will ensure that Project Proponent has fully complied with the EC
conditions. Non-compliance, if any, should be reported to UPSPCB for appropriate legal action and recovery of
compensation.

9. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining should ensure that
mining be stopped immediately. Adequate measures be taken for restoring air quality and mining should commence only
when air quality attains the prescribed standards.

Rest all the content of Environmental Clearance letter no. 516/Parya/SEAC/5031-4705/2018 dated 09.01.2020 shall
remain same.

Area mentioned in the previous EC is being transferred only. If there is a change in geo-coordinates of the area then EC
will be null and void

Signature Not Verified

Digitally Signed By~ Me
Member Secretary, S

er Secretary UP

Date: 15/07/2024 EI
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Envis Centre, Ministry of Environment & Forest, Govt. of India

ismenvis.nic.in/Database/Notification18thJanuary2021-S.0.221(E)_24585.aspx?format=Print

Printed Date: Tuesday, July 12, 2022
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Annexure No.L 306

% Uttar Pradesh Pollution Control Board
%}%m‘gﬁ' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED Application 1d : 28350202
222383/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2024 Date: 12/11/2024
To,
M/s

MSANJALI CONSTRUCTION ENTERPRISES

Riverbed Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar
Pradesh.,.SONBHADRA,

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS ANJALI CONSTRUCTION ENTERPRISES located at Riverbed
Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and 518 Ga, at
Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh., SONBHADRA.,.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. ThisCCA MSANJALI CONSTRUCTION ENTERPRISES granted for the period from 12/11/2024 to
31/12/2024 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 258704 Cubic MetergY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 10KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(i1) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noiseleve in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day | Night
Time| Time| Time| Time| Time| Time | Time | Time

75 70 65 55 55 45 50 | 40
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4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCsWaste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation aso in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for production capacity Sand/Morrum- 258704 cubic meter/year by opencast and
semi mechanized mining in 32.338 Hectar Mining Lease area at Gata No. 871 and 518 Ga, at Village

Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter dated 09.01.2020 and conditions of Transfer

of EC vide Identification No. EC24B0107UP5171842T dated 11.07.2024, and submit its compliance report

to UPPCB.

3. If the lease agreement or Environmental Clearance expires prior to 31.12.2024, then the validity of this
CTO shall stand expired simultaneously with the expiry of mining lease/Environmental Clearance.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

18. Consent feesif revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. Digitally signed by ATULESH
igita signe
ATULESH vaomy ey

YADAV Date: 20241113 175121

51



310

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterl Yy basis to Head Office. Digitally signed by ATULESH
ATULESH YADAYV yaoav

Date: 2024.11.13 17:51:57 +05'30'

Chief Environmental Officer (circle-2)
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Annexure no.M

UFPCE
e ———— UTTAR PRADESH POLLUTION CONTROL BOARD
e
S <8 Building.No. TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226 010

ey et Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Category : RED Application 1d : 29602793
Ref No. - Dated : 24/01/2025
229337/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/20
24
To,

M/S MEERA SINGH

MSANJALI CONSTRUCTION ENTERPRISES

Riverbed Morrum mining having lease area 32.338 ha, along river Kanhar in Gata No. 871 and
518 Ga, at Village Pipardih and Koragi, Tehsil - Duddhi, District Sonbhadra, Uttar Pradesh

SONBHADRA

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to asthe
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 22/12/2024 and received on
22/12/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Y our
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 13/01/2025 . Y our consent application is hereby refused due to
following reason.

Reasons:-

Asenvironmental clearanceinitially granted on 09.01.2020 by SEIAA vide Ref No. 516/Paryal/ SEA C/5031-
4705/2018), for the validity period upto 08.01.2025. Subsequently, the environment clearance was
transferred in the favor of the current proponent vide EC identification no. EC24B0107UP5171842T dated
15.07.2024.

Industry has requested vide letter dated 21.12.2025 that "accordance with the MoEF& CC Office
Memorandum dated 18.01.2021, the period from April 1, 2020, to March 31, 2021, shall be excluded from
the calculation of the validity period for the previously granted environmental clearance under this
notification. This exclusion was due to the Covid-19 pandemic. Consequently, the validity of the
environmental clearance, initially set to expire on 08.01.2025, shall be deemed extended until 07.01.2026."
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The Transfer of EC is granted by SEIAA for aperiod upto 08.01.2025 or validity of current mine plan or
current lease period whichever is earlier. At present validity of EC has been expired. Industry has not
obtained the valid EC from SEIAA in light of MoEF& CC Office Memorandum dated 18.01.2021. Therefore
in this circumstances, the CTO application is hereby refused.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules, 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

Thisorder isissued with the approval of competent authority.
ATULESH YADAV 02 2050r24 10355 s050
( Authorized Signatory )

Atulesh Y adav
CEO-2

Copy To-

Regional Officer, UPPCB, Sonbhadra for information and necessary action.
ATULESH YADAV £3ssorossroaos rosao
Atulesh Y adav
CEO-2
( Authorized Signatory )
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Eiies] ’Hh, Annexure No.O
m mr MI
L
Fitee,
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S | o, o,
wE
© Bev /el
s g3 R, 204
B~ Dt Survey Rnport, Sonebhadn (Sand/Morrum Wing) 953 1

TR,

T S T b oA w A 10 demearo Rels 2
M g domEnemn- 11204 T
Wi g (B mhe) @ T e R
o e 17122004 A P i By ey Wo
it ?:"Eﬂﬁ i & e e S P -
Hﬂﬂﬁtﬂuuluﬁuﬂsmﬁﬂmﬁm |58} shall be updited crce In five years 2 mentionad in
Wotification Mo, 5.0, 141(E), dated 15/04/2016, as per laid down
procedure, under intimaton bo SERA.

i ifﬁ;nrrﬂm I aress are aparaved in Lhe final District Survery Report.

my new lease ts ientified, Sub-Dividons] Committee willl fallaw the entire procedure
wuery time on the basis of existing DSA.
Mprrﬂﬁmﬁummmm Administration shall upload the DER in
public domain along with Laase Wise Dighal Magps showirg the stabas af depasits and
pillar wise coordinates of eslsting ared propossd areas.

5. The District Administration shall Jtilze the District Minaral Foundation Fands a3 per
patification . BEE/BE-2017-132/2018 dated 180572017 tssued by Department of
Genlogy and Mining, Gowvernment of LLP, or any medification in &t by pampabent
apthodity.

&, OMF fund should alss be utilized for the envirgnmental protection, develoamant &nd
mgintenance of haulags road.

7. The lease shall periodically eonduct audits of operative ming lesses and take cosrective
measuies a8 per fhe directions of District Adeisistration iy case of edvesne obasnations
and, & yearly report an this shall be sent to SEIAA as compllance.

§. During 054 farmulation gub-comanittes is farmed at District vl and reprasentative of
Forest Department l§ @ member b this sub-comemittee, o it I mipacted that they
pxaming the lspee of dislance of forest area fram the mining lsase &5 wall g distarce of
argtected area |&s per Wildtife Protectign act 1972) fram the minirg lebse. Hemxe, 3
eqrtificate signed by an officer nat balow the rark of ACF shall be pghmikher] with-in 1%
days that the leases do not he withdn any protected ares, Hational Pank, Wi d-Re
Epncudny and EEL

9. Duster EiA shall be conducted for the laases forming chusters and 50 mesitianed in DSA,
District Maglstrate and DGM e adhised 1o inform the inase holders, at the tme of
sssuanea of Lol that cluster EIA ghowld be conducted,

101, Raplenishment study an thve basls af which tha mineral gvaiiability is assessed should be
upiosded gn websites of District and Mining Departmeant Ltas Pradeih and submitied to
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SEIAA glomg with methadslagy adopted Tor stidy and delalls ke gec-coordinates etc. of

study points.

11, The District shall prepase 8 schedule for conducting replenishment study annially. This

stuthy shewld be dooe by & reputed Central or State Gout institute and should be

uplowded oo the wehsites of district, Geology and Mining Deparment and gabmitted to

mmmmmmwnaummmuummm

replenishment shedy. District admintiration 3 well a5 Minlng Department
marms aed procedura to ensure na legal mining takes place.

12 Mirirg Departmest shall be responsible for demarcating the lgasas where-ever needed

gfter the maonioa.
13, Details of socal and enwironmental preservatian werk dane [ike name of the vilages,
health care facility, School eic. under OMF should ke uplaced oo district webalte and

submitted to SEUAA.
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hﬁuﬂiﬁlmm-muhﬂdﬁrﬁnmpumﬂl
. Gealagy and Mining

Thi
Durieg the meeting & pres
th panior officers ol DOM.

‘1. The
1 Mnmmmﬂthummhhmuuﬂmidh

MoEF&CC, Gove of India Notification No. 5.0. 141(E), dated 13/0120186, s per lnid down

m::mm&mm SEIAA,

m areat are approved in the final District Survey Repart

If any new lease is ienti = ;

il il s ;:::.hiug-ﬁt:_vlsmt Comminee will follow the entire procedure
4, After wmrﬂ of DSR from SELAA, the District Administration shall upload she DSR in
public domain ﬂmmmmwmmmmmnuurmmmw
wise coordinates of mxisting and proposed areas.

The District Administration shell utitize the Distrlct Minsral Foundation Funds az per
potification no. 866/86-2017-132/2018 dated 130052017 lmwed by Department of Geology
and Mining, Oovemmient of ULP. ar any modifcation in it hf-npﬂﬂnﬂlmur.

&, MMMmhuMWhWWIMWﬂ

mwintenance of haulage read.

o pa

sduct madits of operstive mine Joasen und inke cosTective
District Admindstration in case of adverse observations and,

12

Backgrouad:
& SEAC-2 the detalled Standsrd Opeswis

In the joint meeting of SELAA, SEACH]

¢ o mndd modigication of D.5.F. for Sand Mining ov RB.M,

by SELAA. Thiz SaoF was

with varipus guidelines gsch an MoEF&CC, Gol, Motifization o S0
July-2018, gugtuinable Send Mindng

and the Homs'bis

propared pcoordancs
]ilﬁdﬂdtﬂwﬂliﬁ.ﬂ.iﬁll (B} dated 25 ]
Guidslines 2018, thm Chuldetines for Sand bviiming 2020,

1461-3662 of 2000 hlmmlﬂtnl’suluuﬂmm-

in Civil Appeal =
palF&CT, Gal leter dated

o qd Wy ofted= sETEd q5—01—2018 TE
oR—OT—2018, Enforcement and ponitaring Guidelmes for Sand Mining -2020 o
s EIAA/SEAC BT arél 508 & seqws T ...

p this D5R In jolnt m:ﬂ.in].nTSEﬁEr] & SEAC-2 on dated a0,
wution was ghem by ghri Shailendm Gingh, Senior thining Dfficer,
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E!Emﬂllim'“i {n Joint Mesting of SEAC-1 & SEAC-T an 031272024

Jaint meeting of SEAC-1 & SEAC-J was convened on 03122024 for evaluation'sppra

: frad &l
m#mﬁ;ﬁunﬂuhhﬁ o tve documents submitted, & presentation on DER Sonebhaden
for miner mineral River Bed Mineral (SandMuerum)-2024 was made by Shri Shaflesdra Sisgh

Seafor Minkng Officer, Sonehhadre along with Senfor Officials of D.G.M. <UP.

Para wise response and compiiance as per the *Stendard Operafing Frocedure” Fernulased by
thuhlihﬂﬂmdﬂEﬂﬂSEIMwupmmdbﬂmmm.!ihmwhd
dmmmwhmhwhhmhmmm:-

1. The inktial District Survey Repoet of Disrict- Sonebhodra was prepured fn Year- 2017 ia line
with the MoEF Motification dated 15-Jan-2016, which wis pusaquently smended froms time
1o tiene and fmelly there wers tota] 29 minitg lees e,

3 m.mqﬁnﬂmnﬂmhmnmﬂnm
Mﬂmsmﬂhhfmmdm:?mmmm+m
Patta Iind [iViji Bboomsi]) mining lese arens e bt propesed in new DSR

% lﬂiﬂlmpﬂﬁhﬂm_mﬂmhﬁwﬂmwlm
“prﬂinﬂmmﬁ-dmwr—hml

= o e mimﬂ!mmnqm;mm-w

4 odividesl leases are analysed for

cadastral map end Gongle mep.
e e g, e, éa DS v
: e g yags received in this

b THFMMDH#D‘WH-!
Bty i TR
L—:ﬁnﬁnc&m::ﬂﬂmmwﬂ:uwﬂmmumm
T.
mmmmmw

sayes i3 Final Draft LSR?

lhltﬂlﬂnlﬂﬂ-uWﬂ'ﬂﬂ

mw.wm#ummarnwmsmw
) mamwmqﬂdmn e, sy wise replenishiment m&:
pendicted MF—Mﬂhﬂdqﬂmiﬂm:ﬂn{meﬂn

#MEIW#MHJWR*‘?

for Miaing memmﬂuuhmlﬂm
g e hﬂiﬂﬂlﬂl’ﬂnﬂiwﬁﬂlﬂluﬂi

anIHFIhtﬁﬂ'.'ﬂlﬂmrrllIﬂl:ﬂﬂhﬂ

3 SEAC whilk evslunling presentstion Fuggesied 1l jeass shauld ba dzmarcaied ailer
epch masssws peried,
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it of the Joat Decsine of SEAC L and SEAC-3, 1L, i

Emhrﬂhiqﬂ&r,ﬂmﬂlduhhmdhulmdmnuh
odders
are dirocted bo ;Hﬂlwﬂhnihuuﬂtmhmnﬂﬂmﬁﬂu:h

case damaged hmmmwm of Mining and Revenue officiels. A
demarcation report in this aspect is prepared mnd lssusd 1o Jease holder.

4, SEAC swggesied thai demarcatien report of the lease only incledes corner pillsr
coordinates and should alse meution detalls of now-werking/restricted zose in case
active water chantel it obgerved |n the lease while tonducting demarcation?

Senlor Mining Offices, Sanbhadrs informed that e per the Rue of UPMMCR-2021,
geo-ceardinates of the leass aea are published In e-tsnder and iniial demareatlon repert
of ctmer pillar conrdinates s lasued to project proponeat slong with Lol md Lesse Map.
“The RQP/Consultant prepares the surfics and geologies] maps in mive plen in whick the
features of noe-werking/matricted zome we presented. The DGM-Lucknow affer
suiisfiction spproves such ming plans and such moes are shows in EIA and sibient
fostures of B.C. uader wodkable | poa-workable area categery.

5. SEAC asked about fhe further miners] develspment In District Sancbhadra?

1.

Commifice repiet Satal

ing lews
. mmm,mmmumnmtgmunmm
mummmmmmmmmmmw
Mmbnmtmﬁmhwhﬂmmﬂmmﬂmmm=hﬂum'
ﬂmam-#rwwww

Mﬂﬂﬂﬂlﬂinﬁﬁdmm[hndﬁuﬂdhﬁﬂrwuﬂ
enviroumental concerns related to v and wader pollmfion.

- wmhmumﬁw.mmwum puh'r!md:unnﬂmﬂm
MMWNHWMHHMWM.

Emmw:undeMﬂwMMumﬂmw
Mﬂﬂiﬂﬂmﬂlmmﬂhiw-
Minor hinenal
wmmmmﬂunwm Pmiﬂ'
' {UPMBCE 2021} and Sustulrable Sand Mining Manigement

Concession Bule 2021 | fust
Euﬂhl:llﬂbﬁmmu} all lessiss are individually anglyzed for Exvipcomanizl

Benillvity.

hat e

that the Jednt
.WUMFMMLH:EM . 4
nﬁ%mﬁdﬂam1mw=ﬂmmqﬁmluuﬁmﬂm

K.hand i i Lstar Pradesh.
wo, 02 lecased in Villags Bhagys, Tetail-Obr, District Senbhadra,

'Ll:::c:; miﬂ:i'mllndphlu Hﬂmﬂuhw:mhurlhnmudu{ﬁ: tlverbank,
with 8 low Huelihood of minenl eccurrences. Similerly, the other Juint Commtittes repart dated
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Mt o i Mo o SRAC L4 A2, o

of Mi
Mo U2 bocated in Villags Bhagwea, Tehwil-Obra, newble Miseral ot Arzi No 15, Cha, Khand

istrict Sanbhadra, Utar Praesh

Observing the abeve reports a5 well sz the Sand Mazigen

eni Guidelines - 2006 &
mum“ﬂﬂuwﬂﬂhhhﬁﬂnh[-mﬁnﬁmﬂh:m
for sustsinable sand and gravel mining, the commiltoe recommends to appraved rest 26 leuses
mentioned in the proposed DER except the lease meationad in Serial No, 13 (Gats No. 15 Cha,

Khand No. 03, Village Bhagwa, Tebsit Obrs, Districk Sonebhadra) of the Distriet Survey
Report (DSR) of District-Sonthbadra slong with follewing condithas:

1. The Diswict Survey Repeet (DSR) shall be updaed once in five yours s mestiosed in
MoEF&CC, Govt. of India Motification Me, 5.0, 141(E), dated 1501016, & por haid down
procsdure, under inthmacion to SELAA,

7. ‘36 imig lease avens ure appeoved in the finel District Survey Repart

3. 1f any new lesst ks iventified, Sub-Divisiaml Comeminse will follow tho enire procedure
gvery thne om the basls of existing DER. _

4, Afer approval of DSR from SELAA, the District Administration shall uplasd the DSR is
public domin along with Lﬂ%ﬂiﬁﬂlﬁpdmﬂﬁlﬂﬂddﬁﬂﬂﬂh
wise cocrdizates of eisting and propased arces.

i mﬁnhhﬂminwlﬁuﬁﬂﬂm]h MMMWWF:HF
mmmmFiW]EMJMI1 mﬂ:;:qnﬂli Gealogy
mﬁmu{ulwqmﬂhﬂunwm aulhomity,
6 :ﬁﬂmﬂmuﬁﬂhﬂuwmmmﬂ
mameracce of hagage riad. e
ghall periodicelly mhu-ﬁ:d_npn_minm “"":
h mawhwummmhﬂumﬂw

preparsd '3 poconiancE i o seabakie inirg Wienegement

e 201, §.0. 3611 (E) datwd 25-Mly P18, uprarpar e St

MIE e, 1 Wicniering Guidelne for Sund BUTE © L0 e of Bl

uidelines 3016, BaIRRE i Appeal - 1661-3662 of 2020 PP
ijmPfum,mﬁmM.ﬂﬂhﬂ“W e

= hﬂﬂnﬂ:ﬂmmnﬂuﬂnﬂhw-ﬁhﬁﬂm

mmmﬂﬂm.ﬂm ned 067112034 1o fhe Gaslogy and biinkg

; mnwﬂwwmmnmmulma.m
. muﬂminﬁ.lm
e ’ mﬂﬂmwnm“a:ﬁmﬂwﬁﬂ
ﬁiﬁmmm:mmmwm
e & TR Sustalnale Sind Miring Menagrment Guldeline-2015, T
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¢ Sute Lcuel_E_nmﬂnmtnt Impact Assessment Authority, Uttar Pradesh

'T
Dimtl‘lllﬂf Environment, UP
Vinest Khand: 1, Gom) Magar, Lackacee - 126210
Fhens 915223700 541, Fat ol 527 i 40
fsmll - doceplte @ rabos
Minutes of the BE4™ Meeting of the State Level Env!runmwlni
Authority, UP {SEIAA 7-12-2024

The meeting of B64" State Level Environment impast Assessment Authority, ue
(5ElAA) was held online on 17.12.2024 the Cirectorate of Environment. Tha follgraing wara

present inthe meetng-
1..5rnLulmsuﬂmnu‘uw MMEEMU.F
2. Shel Paras Nath Member, SELAA, UF
3, Shei Ajay Kumar Sharma wwmmw

i, kil an 0371 24

Euﬁ%phﬁ'ﬂ-‘lﬂ!ﬂhh!lnlnl!dl pfS an

L wﬂgﬂﬂi

SELAA agrecd It the recomman dation of SEAC 10 aparave the District survey Repart
{D5R) of District- Ghazishad along with lallowing condétions::

1. During p5R formulatiana wbﬂmmmuhfamdat pistrict level and representatve

of Forest Department 5 3 member B s cub-commites, 50 1L is eupected that they

pamine the Hs02 of distance of forest area #ram the mining lease as well a5 disganes
of protected area (35 p&r wildlife Pretection act 1872} from the
b mﬂﬁ:mslpzdw:nummrmbﬁwmemh-nrwmll be sulsmitted with-in

15 days that the leases dio nok e within :nw-rn-.utid area, Hatignal Park, sanciuary

- the laases In chusters a6 depicted In Gharlebad.

and ESE.
2. Cluster EIA shall b= eanducted fa
lease holders, at the time of

District Magistrale and DEM are advised 12 Irifanm the

hwanwufuthdmﬂﬁlhnuld b eonductad.

3 unrhehaﬂinfwrﬂdunmmwﬂﬂwlsnmﬂmu
be upioaded an wabgies of District and Mining Department Uttar pradish and
cubmitted (o SELAA along with nethodology adopted fer study gnd detalls ke geo-

coordinates ctc. of study painLs.
4 The District shall prepane 2 schedule for conducting rendenishment Study anmudly.
This stucly should bs done by a reputed Central or State Govt, Instiute and should be

uploadad on the wehsites of district, Gezlogy and Mining Department and submitted
tp SEMAA on [is webalte, Cuantiy mined and auctioned shall be strictly based on
replenishment study. District admiplstratian g5 wedl a5 Mining Departrment will faflow
all morms and procedure (o BRSUrE 10 {llegal mining takes place,
Mining Departmant shall be responsible for demarcating the lepses whers-euer
negded after the monsaan.
§. Details of soclal and gnviranmental preservation work dane ke name of

hoalth care facility, School ete.under DME shauld be uploaded on disirict rh::;::z

submicied to SELRA

2. [istrict Syrvey Feport, Bulandshahar,
<f1A ogrecd with the recammendation of SEAL i approve the Distrlct Survey Report

(Dr5n) of Diskrict- Bulandshohar ahong with following conditions:
Page1af B

63




322

Wiutes of the 864"™ Meating of the SEIAA, UP held on 17.12.202

' _ n this sub-committee, so it is expected that they

examine the issue of distance of forest area fram the mining lease as well as distance
of protected area (as per Wildlife Protection act 1872) fram the mining lease. Hence,
4 certificate signed by an officer not below the rank of ACF shall be submitted with-in
Emms that the leases do not lie with-in any protected area, National Park, sanctuary
and ESZ,

3. Cluster EIA shall be conducted for the leases deplcted in dusters i the DSR. District
Maglstrate and DGM are advised to Inform the lcase holders, st the time of lssuance
af Lof that cluster EA should be contducted,

3. Replenishment study on the basks of which the mineral avaiiabllity s assossed should
be uploaded on websites of District and Mining Department Uttar Pradesh and
submitted te SEIAA along with methodology adopted for study and details like geo-
coordinates etc. of study points.

4, The District shall prepare 3 schedule for conducting replonishment study annually.
This study should be done by a reputed Central or State Govt. instltute and should be

uplpaded on the websites af district, Geglogy and Mining Department and submitted
1o SEWAA on ks webasite. fwantity mined and suctioned shall be strictly based on
replenishment study. Distrlct admindstration as wall # Mining Department will follow

all porms anvd procedure b2 ensure no flegal mining rakes place,
5. Mining Depariment shatl be responsibhe for demarcating the leases where-Ever

needed after e monsoon.
& Details of social and enviranmental presenvation wotk done [ike name of the villages,
health care Facility, School eic, under DMF shoukd be uploaded on district wihsite and

subenbtued ta CELAA,

3. Mmllﬂﬂmm
1/2024) Akash pubey ¥s Unlen of India & Ors

in hight of O.A. Na. 109/2024 (LA. No, 48
NGT) and joint committes report submitted on 05,03.2024

i National Green Tribenal (
and 05.07.2024. SELAA agreed with the rgcommendation of SEAL ta Bpprove the Diserict
strict- Sonebhadra {5and Marrum| for 26 leases mentioned in

survey Report [DSR) of D
the proposed p5RA except the lease mentioned ot Sorial No. 20 {Gara Mo. 15 Cha, Khand
Mo, D2, Village Bhagwa, Tehsll- Obra, Disericl- sanpbhadra) of the District Survey Report

{Lait] with tollowing conditions:

1, During D5R Turnnﬂatlmaﬂh-r:vummm!tls formed at Diserict level and reprasentative

of Forest Department |s @ member in this sub-committee, 5o 108 expected that they

giamine the lsue of distance af farest area from The mining lrase A wall as distanre

of protected area (a5 per Wiidiife Protection act 1972) from the mining laase. Henca,

o cortificate signed by an officer Aot bolow the rank of ACF shall be submitted with-In

15 days that the |eases do not lie with-in any protected area, Mational Park, Wild-life
Sanctuary and ESZ

2. Cluster ElA shall be conducted for the leases [orming clusters and s0 mentioned In
DSR. District Magistrate and DGM are advised ta inform the lease holders, at the tirme
of [ssuance of Lol that duster ElA should be canducted.

3. Replenishment study on the basis of which the mineral availailivy is sssessed should
be uploaded on websites of Distriet and Mining Department Uttar Pradesh and
submitted to SEWAA along with methodology adopted for study and detalls like geo-
coordinatis eie. of study points.

Page2al6
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Mimutes of the S5 Mpsting of the SELAA, UP held gn 17,12.2024

a. The District shall prepare a schedule for conducting e At study annua

This study should be done by a reputed mmﬁmﬁmmwuﬂmmz
uploaded on the websites of '

af district, Genlogy and Minirg Departmant and submirted
10 SEIAA on lts website. Quantity mined snd auctioned shall be strictly based on
replenishment study, District administration as well os Mining Department will foliow
all norms and procedure 1o ensur no llzgsl mining takes place.

5. Mining Department shall be responsible for demarcaling the leases whero-cver
needed after the monsoon.

&. Detalls of social and environmenta proservation work done llke name of the wiiEges
health care faclbity, Schasl ete. under DMF should be vplpaded on district webalte and
submitted to SELAA. Snte
SEWAA gone through the letter of fudra Mining and Company dated 12122028

regarding {Gata Na. 15 Cha, Khand No. 02, Village Bhagws, Tehsi- Obm, Districk

canebhadra. SEWA noted that regarding the sbove loase following order dated

<t 11,2024 has been passed by Hon'ble tiational Green Tribynal (NGT) 0.A. Ne. 109,/2024

LA Mo. 481/1024) Akash Gubey Vs Linion of india & Orse- -
e Tribunal by arder dated 29.01.2024, while issulng notice, hard taken note af (18

agoin constituted g Joint committee which submitted the (epart doted 05.07.2024 and
hndsuhnfﬁﬂdﬂrrndﬂih‘wmﬂ report dieted IO -

The Han'be Tribural after raking cognizance of this rapadt his passed order dated
5 112024 srating as follows: - :

_ *Hence, we diEpose nftﬁemﬂmﬂmﬁmuppmnq:mm‘nnruﬁm LA
mmdmnmmﬂmmmﬂhnmm Tha SELAA, LIP will diry

m-idtrn‘wrmtn'npm:n:m mhuumﬂqrsr::..
SELAA notickd That the reparts dated 15,00, 7024, 08,07.2024 and 27.09.2024 do not

address the question al mtmwhatﬁem.lﬁfﬂ CE[AA agrecd to refer the
matier to DM, sopebhadra to get it axamined by a commities of- Mining OfTwer

Committes shafl examing the area based on ocular as well 25508 profile pxamination and
phtographs pnd vigeos should be sttached with the repart. [ha mpmmmumuned
within three wesks. SEIAA should be apprised of the actio taken.

Rags on CPCE repart suiteble action should be taken to 5100 [hegal mining in the aren
ared the people invoived In Eliegal mining should be prosecuted as per tha relevant faws,

apart from the above complalnt SEIAA ako gona through the letter of Shri Pawan
Kurmar deted 11.12.2024 regarding Gato na. 21 Wi {Khand-1}, Tehsll Dbea, Gaka no 1,
Tehsll Duddhi, and Gatd no. 871 and 518@a, Tehsil Dudehl, and apined 1o sand all tha 03
carnplaint 10 D84, Sonebhacne prd DGEA For factusl raport..,

SEIAA agroed with the recommendation of SEAC to appoove the Dlstrlel Survey Report

(DS} of Dlstrict- Sonebhadea [Stone Mining] along with follawing canditions:-

1. Durlng D5A farmulation a sub-commities 1s formed ag District level and represaniative
of Forest Department i & member [ this sub-commililas, s6 |t s espected that they
examine the 1ssue of distance of farest area from this redning lease ag well ag distance
ol protected ares (a5 per wildltie Precection act 1672| from the mining lease. Henes,

Fagedalb
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Minutzs of the S54™ Moating of the SELAA, UP hald on 17,12.2004

i ;E"H"T? ﬁw by an officer not below the rank of ACF shall be submitted with-in

andd:‘l;t.t at the leases do not lie with-in any protected area, Natlonal Park, sanctuary
2. Chuster EL& shall be conducted for the leases falling in cluster as submitted i

District Magistrate and DGM are advized to inform the:lesse holdars, at the ;:I:is:f

issuance of Lol that cluster EIA should be conducted.

SELAA gone through the letter of Shrl Bablu dated 29.10.2024 regarding Gata na. 5471,
S472ka, 5424, 5425, 5426, 5427k, 5429 Village B Markuridl, post Agurl Tehsll Obra, Shrl
Purwashi §/o Raghunath regarding Gata no, 5211kha, 5216, 5217, 5223k, 5233, 5235,
5738ka, 5219, 5122, 5226, 5217 5228, 5128, 5134 village 87| Markund|, post Aguri hehsil
Obra and Shri Shiv Sankar 5/o late Ram Lachan regarding Arajl o, 4805 village Bl
tarkund|, post Aguri tehsil abra and opined to send it to oM, Sopcbhadra and DGM far

factual repart.

5. District Survey Report, Chitrakoot,

exarmine the E:muhlmnuﬂrmuurﬂfmml
of protected ared {as par Wildie protection act 1972} from

a certificate signed by an pfficer nat b
15 days that the leages di pot Ee with-in any protected qrua, National Park, sanciuany

and ESL. :
2, (Cluster EiA shall bo eonducted for the leases fallling in the chuster a3 dapicted in the
O5A. District Magistrate and DG are advised to Inform the |ease holders, at the ima

of issuance of Lol that cluster ELA shauld be conducted,
3. Replenishment stisdy on lllity Is assessed shauld
be uplosded on websites of Dissrict and Mining mpm;mlrmwh and

replanishment study annually.

Geut. institute and should be

aricl Walilisg D) Lnedtl gl aulavitled

 Quantity minad and auctioncd shall be strictly based on

admintstration & well as Minlng Department will follow
&l noms and procedure Lo ensurt no liegal mining takes phace.

& Mining Deparlment shall be responsible for demareating the lpases where-sver
napded after the monsoan.

6. Detalls of sackal and emviranmental preservation work dane [lee nama af the vilRges,
haalth care faciity, Schaol etc. undar [84F should be uploaded an district website and

gubsmitted ta SELAA

5. Supplamentary Digtrict Suryey Report, Bands,
SEIAA agreed with the recommendation ol SEAC to approve the Supplementary

District Survey Repart {B58) of District- Banda along with fislicwing conditions:-

L mﬂSanrmMMlmbmmnﬂh feemed at District keval and ropresentatie
of Forast Department s @ mamber In this sub-committen, o It |s expected that they
sxarming (he ssue of distance of forest area fram the mining loase as well as distance

Paged of &
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Hlnutes ol the 864" Mouting of tho SEIAA, UP hnld . 7.12.2004

of protected
Y i e e
TS e ot e L S ad YA
ey any protected area, National Park, sanctuary
2. Cluster EIA shall be conducted For the leases for
Magistrate and DGM aré advised to inform the m:;lmhf: :: fr: ﬂ'ﬂ"ﬁ.ﬁ
of Lol that cluster EWA should be conductad.,
3. mmﬂ study on the basls of which the mineral avablability ls assessed should
on websites of District and Mining Department Uittar Pradesh and
submitted 1o SEIAA long with methodalogy adopted for study snd detalls ke geo-
coordinates etc. of study paolnts. ;

4. The District shall prepare a schadule for conducting replenishment study annually.
Thils study shoukd be done by & reputed Central or State Gowt. institute and should be
uploaded on the websites of district, Gealogy and Mining Department and submitied
ke SEIAA on Its website, Guantity mined and auctioned shall be sirlctly based on
replenishment study. District administration as well s Mining Department will follow
all norms and procadure to ensure no Hiegel mining takaos place.

5. MWMHmnnﬂifm&mmmmme
needed after the moansoon.

" 1= of sacial and envircnmental preservation work dane lke name of the villages,
health care facilty, Sehael etc, under DMF should be uploaded on district website 3nc
submitted to SEIAA,

7. District Suryey Report, Kannaul,
SEiAL agreed with the recommendation of SEAC o approve the District Survey Roport

{DSR) of Distrlet- kannau| along with follzwing cendltians:-

1 mmmmtmmhmdunmmmtm representathe
of Forest Department is @ member in this sub-comenittes, 36 it Is expected that they
examine the jssue of distance of fcrast area from the mining [Ease 83 wedl as distance
of protected args (a5 per Wilglife Protection act 1972) from the mining lease. Hence,
» peryificate signed by an officer net beloiw tho rank of ACF ghall be submitted with-in
15 days that the heases do mat i with-In any protected area, Natisnal Pork, SERCTUSY

and ESL
L Uuslen EiA shall b astduited fon Ui e lalling i Ciuste as pet L LM, Ll

pdzgistrate and DGEM are advised to infarem the lease holders, at the time of kssuance
af Lol that cluster ELA should be conductad.

3, Replenishment study on the basis of which the mineral avallabilly ts assessed should
be uplosded on websites of Uistrict and Mining pepartment Uttar Pradesh and
sybmitted to SEIAA alanj with methodobogy adopted for study and details Hke geo-
coordinares ete. of study points.

4 The District shall prepare 2 schedule [or conducting replenishment study annually.
This study shauld be done by a reguted Central or State Govt. Insttute and should be
uplaadod on tha webskes of district, Geology and Mining Department 2nd submitied
to SEIAA on ity website, Quantity mined and suctioned shall be strictly based on
replenishment study, District administration as well as Mining Department will follow
all norms and procedure to ensure na lkagsl mining takes plece.

5, Mining Department shall be respensible for dermarcating the leases whore-ever
needed alier the mansoon,
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Mimutes of he 864 Megting af the SEIAA, P held on 17,12,2024

6. Details of social and environmental preservation work dons (ke name of Hlu villages,

heatth care facility, School ate, under DMF should be uplozded on district wobsite and

submitted to SEIAA,

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(D5R) of District- Kanpur Nagar along with following conditians:

1.

During D5 formulation 2 sub-committee Is farmed at District level and ropresentative
of Fofest Depastment §s a member In this sub-committee, so It is expected that thay
examine the issue of distance of forest anea from the mining loase 03 well as distanoe
of protected area [as per Wildlife Protection act 1972) from the mining lease. Hence,
a cenificate signed by an officer not below the rank of ACF shall be submitted with-in
15 days that the lesses do not lie with-in any protected area, National Park, sanciuary
and ESZ,

Cluster EA shall be conducted for the lesses falling in clustor. District Magistrate and
GiGAe are advised ta Inform the lease halders, at the time af issuance of Lol that cluster
EFIA should be conducted.

t study on the basls of which the mineral avadabillty is assessed should

be uploaded on websites of District and Mining Department Uttar Pradesh and
submittad to Emﬂmv%mmﬂnmrudumd{ﬂnﬂfuddﬂﬂsﬂhﬂn-
coordinates b, of study points. )
The District shall propare 8 scheduie for conducting replenishment study annually.
This study should be done by irmnqﬂcmm'ﬂwmﬂﬁmunmmtund should be
uploaded on the websies af district, Gealogy and Mining Departmant gnd submittod
to SEIAA on its wabsite, Quantity mined and auctioned shall ba strictly based on
replenishmens study, District administration as well as Mining Departrment will fallow
2l norms and procedure to ensure no llegal mining takes place.

. Mining Departmant shall be respansile for demarcating the leases whore-Cvor

nacded after the monsoon.
Details of soci and emvironmental preservation work done like name of the villages,

health care facility, School etc. under DMF should be upleaded on district wabsite and
submitted to SEIAA

9. Distrigt Survey Repert, PbAL,

cE (A noted the cormamants of SEALC.

Modal Cifleer
SELAL, LIP

Wil gl by Tt 1m 1 L e i
[lakmesi B Wicmiinets b T ke 0 bl imi
ek B B e T R

3

[Sme. Mamts Sonjeey Dubey)  { Ajsy Kumar Sharma | [Paras Nath]
Chalrman Member-Sacretary Mamber
SEIAA SElAA SEMA
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